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HEADNOTE
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ORDER

Leave granted.

Havi ng heard the | earned counsel -on both sides, we
think that the Tribunal, by the -inmpugned order, was not
justified in sunmmarily disposing of  the mtter wthout
considering the rival contentions which in the background of
the facts of this case, ought to be gone into. Under these
circunstances, the order of the Tribunal dated 10.1.1995
made in O A 3427/90 is set aside. The matter is renitted to
the Tami| Nadu Administrative Tribunal, Mdras, for a fresh
di sposal according to law. It is made clear that we are not
expressing any opinion on nmerits and the Tribunal is free to

consi der the entire controversy in the light of the
Covernment order and pass appropriate orders according to
Rul es.

1. The appeal is allowed accordingly. No costs.




